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JuDoGmENT (ORAL)

Hon'ble Mr. Justice S. K. Dhaon, V. C. (3) =

Uﬁan this application was filed the applicant was holding
the post of Assistant Commissioner (Seads) on deputation. He
has approached thie Tribunal with the prayer that the
respondents be restrained from filling up the post of Asstt.
Commissioner (Seeds) by adopting the process of transfer on
deputation as there is a possibility of the rulss being
changed. It‘appear;itho pet it ioner's case is that under the

proposed revised rules he may alsc have a chance to compete.

2. A reply has been filed. In iq,tha material averments
are these. The revised rules have been prbcossed and the
matter is before the UPSC. In the maanuhtle’the term of the
pet it ioner on deputation has expired and one Shri S. S.
Bhatnagar has been appointed as Assistant Commissioner (Seeds)

on deputation. In these c;rcumstancas, we refrain from kaking

any comments about the merits of the case. However, we have




 Jaw in filling up the post in question.

'3, With these observations, this application stands
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no doubt that the respondents shall act in accordance

disposed

of. No costs.
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